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(a) Seventy-first Report on Action Taken 
by Government on the Recommen­
dations contained in their Sixty 
{list  Report on the Ministry of 
Commerce  (Department of Inter­
nal Trade) Civl Supplies Organi­
sation”.

COMMITTEE ON SUBORDINATE 
LEGISLATION

Fifteenth  Report

DR.* KAILASH  (Bombay  Smith) 
I beg to present the Fifteenth Report of the 
Committee on Subordinate Legislation,

COMMITTEE  ON ABSENCE  OF 
MEMBERS FROM SITTING OF THE 

HOUSE 

(Twentieth  Report)
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PUBLIC ACCOUNTS COMMITTEE 

Hundred and Forty-third Report

SHRI H. M, PATEL (Dhaubhuka)  I 
beg to present the Hundred and forty-third 
Report of Puolic Accounts Committee on 
Action taken by Government on the reco­
mmendations contained in their Hundred 
and twenty-secound Report on the Report 
of the Comptroller and Auditor General 
for the year 1971-73, Utuon Government 
(Posts and Telegraph)
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GOVHtNMENTS OF UNION TERRI­
TORIES (AMENDMENT) BILL*

THE DEPUTY MINISTER IN THE 
MINISTRY  OF HOME  AFFAIRS 
(SHRI F,H. MOHASIN): I beg to move 
lor leave to introduce a  Bill  further 
to Amend the  Government  of Union 
Terrt ones Act, 1963* the Rqweaentaiion 
of the People Act* 1930 wad the Represen­
tation off People Act, 1951 and also to am* 
ended &e North-Eastern Council  Act. 
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*$N*tlihed Iti Gie of India* Bwraordi* 
mtf Part 1Secton  dated 15-4-75*

MR. SPEAKER: The question is 9

“That leave be granted to introd- 
uce a Bill further to amend the Gove­
rnment of Union Territories Act, 1963 
the representation of the People Act, 
T02° and :he Representation of the 
People Act, 1951 and also to amend 
the North-Eastern Council Act, 1971*’.

The motion was adopted.

SHRI F, H. MOHSIN : I introduce! 
the Bill.

xa-49 hrs.

MATTER UNDER RULE 377

Reported  death  op  two persons ts 
custody  op  Security  Forces in 

Nagaland

MR SPEAKER: I have allowed one 
matter under 377,

Shri Kevichusa

SHRI S. M. BANERJEE (Kanpur). 
After him, you may kindly allow meet 
make a submission. This is a very impor tan 
mattei...

MR. SPEAKER: T have allowed one 
I am not bound to do it everyday.

SHRI DTNEN BHATIACHARYYA 
(Serampore) :  I want to know whether
you go through all the matters raised under 
544* What is the procedure for admitting 
one?

MR. SPEAKER:  This is not a right.
I am not bound to do it everyday. Why do 
you exploit the procedure that we have 
made?

I have allowed  one. Now, you want 
others also- I am sorry. I have allowed 
one only. Shri Kevichusa.

SHRI A. KEVICHUSA (Nagaland) : 
Mr* Speaker, Sir, what I want to raise 
no* conoeraes Nagaland. It relates to two 
men who died while they were in custody 
of the security forces.

flntroduced with the recommendation 
of the President.


